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Government of Jammu and Kashmir 
General Administration Department, 

Civil Secretariat, Jammu. 

Notification, 
Jammu, the 23rd of April, 2019 

SRO 301,- In exercise of the powers conferred by section 18 of the 
Jammu and Kashmir State Vigilance Commission Act, 2011(Act No.1 of 
2011), the Government hereby makes the followmg rules, namely:-

1. Short title and commencement.-(!) These rules may be called the 
Jammu and Kashmir State VIgilance Commission Rules, 2019 . 

(2) They shall come into force on the date of their publication in the 
Government Gazette. 

2. Definitions.-ln these rules, un less there is anyth ing repugnant in the 
subject or the context:-

(i) "Act" means the Jammu and Kashmir State Vigilance 
Commission Act, 2011 (Act No. 1 of 2011); 

(ii) "Complaint" means receipt of information about corruption, 
malpractice or mlsconduct on the part of public servant, from 
whatever source, constituting an offence under the Prevention 
of Corruption Act, Samvat 2006 or an offence with which any 
official specified in sub-section (2) of sectron 8 of the Act may 
under the Code of Criminal Procedure, 1989 be charged at the 
same trial; 

(iii) "Complainant'' means a person who files a complaint under 
clause (d) of sub-section (1) of section 8 of the Act; 

(iv) "Secretary'' means the Secretary of the Commission, 
appomted under clause ( 4) of section 3 of the Act; 

lj (v) All other words and expressions used in these rules but not 
n specifically defined shall have the same mean1ng as ass1gned 

to them under the Act. 
3. Headquarter of the Commission.-Nolwithstanding anything to the 
contrary contained in any rule, regulation or order issued 1n this behalf, 
the Commission shall have its offices both at Snnagar and Jammu and 
shall move from Srinagar to Jammu and vice-versa on Annual Darbar 
Move of offices. 



4. Form and contents of the complaint.-(1) Every complaint shall be 
made as far as possible In Form 'A' appended to these rules. 

(2) The complaint regarding allegations covered under section 
8(1) (d) of the Act may be presented before such officer as may be 
notified by the Secretary in consultation wfth the Chief Vigilance 
Commissioner. 

(3) The complaint may be presented in person, by post or through 
any electronic medium. Such complaint shall be provisionally 
registered/entered In a separate register maintained by the Registry of 
the Commission at Jammu and Srinagar, 

5. Registry of the Commission.-(1) The Commission shall have a 
Registry In 1ts office both at Jammu and Srinagar and each Registry shall 
be headed by an Additional Registrar or Deputy Registrar as the Chief 
Vigilance Commissioner may authorize in this behalf. 

(2) The complaints relating to allegations fall ing within the ambit 
of clause (d) of section 8(1) of the Act pertaining to Kashmir Division shall 
be filed in the Srinagar Wing of the Commission and such complaints 
pertaining to Jammu Division shall be filed in the Jammu Wing of the 
Commission. 

(3) The Commission may, on an application made or of its own, 
entertain a complaint relating to one division at another division or 
transfer a pending complaint from one Registry to another. 

6. Scrutiny and registration of regular complaints.-( 1)0n recetpt of 
the complaint, the Complaints Screening Committee, headed by the 
Registrar and consisting of such other officers/officials as the Chief 
VIgilance Commissioner may by order specify, shall examine the 
complaint, affidavit and accompanied documents and report as to whether 
it has been filed In accordance with the Act and the rules. 

(2) If the Complaints Screening Committee is of the opinion that 
the allegations leveled In the complaint do not fa ll within the ambit of 
clause (d) of section 8(.1) of the Act or If the allegations are vague and 
general and prima facie unverifiable, the Registrar may, with the approval 
of the Commission, drop and fi le the complaint. 

{3) The references received under clause (c) of section 8(1) of the 
Act shall be processed In the Registry of the Commiss1on and shall then 
be put up before the Commission for further orders. 

( 4) All the complaints, from whatever source received, shall be 
placed before the Commission for appropriate orders. 



(5) When the complamts are placed before the Commission, it 
may, after taking Into consideration the nature of each complaint, decrde 
either to file the complaint or to send it to the Department concerned for 
disposal and for enquiry and report or may send it to Anti Corruption 
Bureau or any other investigating agency empowered to conduct 
Investigations under the Code of Criminal Procedure, Samvat 1989 for 
enquiry, secret verification or detailed investigation or the Commission 
may decide to undertake the Inquiry )tself. 

(6) In respect of a complaint 1n which the Commission decides to 
undertake enquiry Itself, the Registrar or any other officer of the 
Commission authorized in this behalf, shall in the first instance, issue 
notice to the complainant In Form 'B' to submit an affidavit in support of 
the complaint, if not already submitted ana to remove any other defect in 
the complaint within the specified period stipulated in the notice. The 
Registrar may extend the time specified in the notice for sufficient cause. 

(7) When the complainant is drrected to submit affidavit and/or to 
remove the defects within the specified period stipulated In the notice and 
If the affldav1t is submitted and the defects are removed by the 
complainant, the complaint shall be placed before the Commlsston for 
further proceedings and in case the affidavit tS not submitted or the 
defects are not removed within such time or extended time, the complaint 
may be dismissed for default of the complamant by the Commtssion. 

(B) Every person making the complaint shall be informed of the 
substance of the orders passed under th~ preceding rules, tf no further 
act1on on the complaint is to be taken. 

7. Contents of affidavit.-( 1) Every affidavit in support of complaint shall 
be drawn up clearly and legibly. It shall be sworn rn before a Judicial 
Magistrate, an Executive Magistrate, Notary Public or an Oath 
Comrn1ssioner. 

(2) Every person making an affidavit shall state his full name, 
surname, age, profession or trade and place of residence and shall give 
such other particulars as will make it possible to identify or locate him 
easily. The person making an affidavit shall certify the truth and 
correctness of the contents of the affidavit and his name and particulars 
mentioned thereln. 

s. Acknowledgement of complaint:-After the complaint is registered, 
the Registrar or any other officer empowered in this behalf by the 
Secretary shall send to the complainant an acknowledgement of the 
complaint in Form "C" prescribed In the Schedule informing h1m that his 
complaint has been registered and g1ving him the number of complatnt. 



9. Notice.-On reglstratlon of a regular complaint, a notice In Form ' D' 
shall be Issued to the public servant complained against requiring such 
public servant to cause appearance before the Commission and submit a 
statement of defence accompanied by the list of witnesses and the copies 
of documents which such public servant may intend to rely upon. 

10. Authentication of orders passed by the Commission:-Any order 
passed by the Commission under the Act or the rules and executed in the 
name of the Commlssfon shall be authenticated by the Registrar or in his 
absence by such person and in such manner as the Commission may, by 
general or special order, f rom time to time, specify. 

11. Administering oath:-The Commission or any officer duly 
empowered by the Commission may administer oath to any person 
examined by It during an enqutry. 

12. Interpreters.-( 1) The Commission may, if It so requires, 
appoint an interpreter for its assistance, who shall be paid at such rate as 
may be fixed by the Government from t1me to time. 

(2) The interpreter shall take oath in the following form:-

"1, , having been appointed as Interpreter by 
the State Vigilance Commission do hereby swear in the name of 
God/solemnly affirm that I will tell and explain all questions put to 
and evidence given by witnesses and translate correctly and 
accurately all documents given to me for translation." 

13. Utilization of Services of Experts:-The State Vigilance Commission 
may, if required for the purpose of facilitating conduct of enquires under 
the Act, ut1lize the services of any officer/official, agency or person havrng 
expertise In the relevant field . 

14. Inspection:-The Commission or any officer authorized by it, may 
inspect any offices of the Government, local authorities, Corporations, 
Government Compantes or Societies owned or controlled by the 
Government in connection wlth an enquiry or Investigation of a complaint 
involving an allegation falling within the ambit of clauses ( c) and (d) of 
sub-sections {1) of section 8 of the Act. 

15. Furnishing of Information and production of documents.-{!) 
Where the Commission requires any public servant or any other 

person to furnish information or to produce documents under section 11 
of the Act; any officer authorized by the Commiss1on shall 1ssue a notice 
in Form 'E' prescribed in the Schedule to the officer or authority In whose 
custody the file or the document Is stated to be or in whose custody that 
file would ordinarily be. 



(2) If the file or the document is not produced or sent within the 
perlo~ prescribed by the officer or authority concerned, the officer shall, 
In wntlng, direct the Head of the Department concerned to produce the 
same, 

(3) If the file or document is not received within 15 days of a 
direction issued under sub-rule (2) above, the complaint shall be put up 
before the Commission for orders, 

( 4) Without prejudice to the provisions of the Act, the Commission 
may direct the competent authority to initiate dtsciplinary proceedings 
against such public servant or other person who refuses or fails to 
produce any file or document in hfs custody or power within the time 
stipulated in the notice Issued under sub-rule ( 1). 

(5) The Secretary of the Commission shall as far as possible return 
the seized record to the department concerned in case the same is not 
required by the Commission dunng mvestigatlon so that the functioning of 
the said department may not be hampered. 

16. Consequences of refusal of a party to produce document.-
Where any party to an investigation b~fore the Commission refuses, 
without any lawful excuse, to produce a11y document in his custody or 
power, the Commission may decide th~ matter, against him in the 
absence of such documents, and may disfl1iss the complaint or also strike 
out the defence, as the case may be, or may make such other order as it 
thinks fit. 

17. Rehearing of a complaint.- If a case ts closed for default of 
complainant or lf It is ordered to be filed or is decrded ex-parte against 
the public functl·onary, the Commission may, if sufficient cause is shown 
to it, reopen the case and rehear it ~ 

Provided that no case shall be reopened after the expiry of a period 
of three months from the date of closure, filing or ex-parte decision 
of the case. 

18. Certified Copy.-( 1) The Commission may, subject to the provisions 
of the Act, Issue to any person a certified copy of an order, information or 
evidence other than the copy of the report of the preliminary enquiry and 
the information or evidence obtained in connection with such preliminary 
enquiry or investigation. 

(2) The party concerned shall have to deposit necessary cost of 
the supply of such certified copy as may be fixed by the Commission. 

19. Superintendence over Anti Corruption Bureau:-The Commission 
shall, in terms of provisions of clauses (a) and (b) of sub-section (1) of 
section 8 of the Act supervise the vigilance related work undertaken by 



the Anti Corruption Bureau in the manner as prescribed hereafter in these 
rules. 

20. Supervision of cases under clause (a} and (b) of sub-section 1 
of Section 8 of the Act.-( 1) The Director ACB shall submit progress 
report on quarterly bas1s In all under investigation cases or preliminary 
enquiries ~ 

Provided that in case FIR is registered or Regular Departmental 
Action Is ordered, the Anti Corruption Bureau shall intimate 1t to the State 
Vigilance Commission : 

Provided further that whfle exercising powers of supervision, the 
Commission shall not direct the Anti Corruption Bureau to provide 
individual details of the case(s) or investigate or dispose of the case In 
a particular manner. 

21. Action on conclusion of Investigation and Preliminary 
Enquiries.~( 1) When the Anti Corruption Bureau concludes the 
investigation of the case and on the strength of evtdence having come on 
record, a prima facie case for commission of offence under the 
Prevention of Corruption Act, Samvat, 2006 Is found established against 
an In-service accused public servant, it shall prepare a final investigation 
report and submit the same alongw1th supporting documents to the 
Government for accord of prosecution sanct1on. The Government shall, in 
such cases seek advice of the Commission which shall be tendered by the 
Commission within a period of four weeks. fn other cases, where 
prosecution is not required, the Anti Corruption Bureau will intimate the 
Government of their views. In case., the Anti Corruption Bureau decides to 
close the case, a report in th1s regard shall be submitted by it to the 
Government. 

(2) A copy of the final investigation report shall also be submitted 
alongwith case diary file to the Commission. 

(3) When the Anti Corruption Bureau concludes the investigation of the 
case and on the strength of evidence having come on record, a prima 
facie case for commissiOn of offence under Prevention of Corruption Act is 
found established against a retired accused public servant or in view of 
the evidence on record the allegations are not established and the 
investigation is proposed to be concluded as not 'admitted' or 'untraced', 
it shall, before presenting the charge sheet or final report in the court of 
competent jurisdiction, as the case may be, mform the Commission. 

22. Action by Anti Corruption Bureau in respect of references or 
complaints referred to it by the Commission.-(!) When a reference 
received under section 8(1) (c) or a complaint received under sectcon 8 
{ 1) (d) of the Act is sent by the Commission to the Anti Corruption 
Bureau, it shall be duty of the Anti Corruption Bureau to have the 



reference or the complaint inquired Into and submit a report thereof to 
the Commission, and In case FIR Is registered a copy of FIR shall be 
submitted to the SVC, for further advice and action. 

(2) The Commission shall review the progress of enquiry from 
Anti Corruption Bureau from time to ttme: 

Provided that while exercising the powers of superintendence, the 
Commisslon shall not exercise powers in such a manner so as to 
require the Anti Corruption Bureau to investigate or dispose of the case 
In a particular manner. 

23. Supervision over Vigilance Administration of other 
Departments, Statutory Bodies, Corporations, Govt. Companies, 
Societies and Local Authorities. ( 1) The primary respons1blllty for 
maintenance of purity, integrity and efficiency in the organization shall 
vest in the Administrative Secretary, the Head of the Department or the 
authority heading the Statutory Bodies, Corporations, Government 
Compames, Societies and local authorities. 

(2)To assist the authority heading an Administrative Department, 
Government Departments, Statutory Bodies, other Corporations, Public 
Sector Undertakings and Societies etc. tn discharge of duties relating to 
Vigilance Administration, there shall be an organized institution of 
Vigilance officers who shall head the Vigilance Wmg of the 
organization/Department or Office concerned and provide a link between 
the organization and the State Vigtlance Commission. All Admfnistratlve 
Secretaries of various Departments, Statutory Bodies, local authonties, 
Corporations, Government companies or Societies owned or controlled by 
the Government shall have an officer designated as Chief Vigilance Officer 
(CVO) at Admimstrative Department level (Civil Secretariat) responsible 
for Vigilance Administration. At Directorate/Head of Department level, 
Departmental VIgilance Officer (DVO) shall be responsible for Vigilance 
administration and he shall function directly under supervision of 
concerned CVO. 

(3) The Additional Deputy Commissioner shall be an Ex-officio 
District VIgilance Officer (Distt. VO) in respect of the offices of all 
Government and other departments stationed in their respective Distri·cts. 
All Government Departments, local authorities, Corporations, Government 
Companies or Societies owned or controlled by the Government having 
their subordinate offi.ces in Districts shall desrgnate an officer to function 
as Additional Vlgilance Officer (AVO), who shall assist the Distnct 
Vigilance Officer (Distt. VO) and the DVO in the Vigilance Administration 
pertatning to their respective departments. 

( 4) The departments and Organizations, having frequent public 
interface, to be selected by the State Vlgtlance Commission in 



consultation with the General Administration Department, shall have a 
full-time CVO/DVO, who ordinarily shall not be entrusted with any other 
responslbil!ty; 

Provided that the CVO/DVO shall be appointed by the Government 
In consultation with the State Vigilance Commission. 

24. Superintendence over Vlgilance Administration:-The 
Commission shall exercise supenntendence over the VIgilance 
Administration of the vanous departments of the Government or 
Corporations established tn the State by or under any Central Act or the 
Act of State Legislature, Government Companies, Public Sector 
Undertakings, Societies and local authorities owned or controlled by the 
Government: 

Provided that nothing contained in this clause shall be deemed 
to authorize the Commission to exercise superintendence over the 
Vigilance Administration in a manner not conststent with the 
directions relating to vigilance matters issued by the Government 
and to confer power upon the Commission to issue directions 
relating to any policy matter. 

25. Tenure of officers as cvo and ovo:~The normal tenure of an 
officer appointed as CVO or DVO, as the case may be, shall be two years 
extendable by a further period of one year in the same organization, or up 
to a further period of two years on transfer to another organization on 
completion of initial deputatton tenure of three years in the previous 
organization, with the approval of the Commission. 

26. Duties of cvos, DVOs and Distt. vos:-(1) It shall be the duty 
and responsibility of the CVOs, DVOs, Distt. VOs and AVOs to collect 
intelligence about the corrupt practices committed, or likely to be 
committed by the employees of their respective organizattons; enquire or 
cause an Investigation to be made into verifiable allegations referred to 
hrm by the Commission or reported to him by any other means and 
source; process enquiry reports for further consideration of the 
dtsciplinary authority concerned; refer the matters to the CommTssion for 
advice wherever necessary, taking steps to prevent commission of 
Improper practices/misconduct and also analyze functiontng/ performance 
of the Department In reference to the Result Framework Document (RFD). 

(2) It shall be the duty of CVOs, DVOs and Dl stt. VOs to 
scrutmize reports of Legislative Committees such as Est•mates 
Commtttee, Public Accounts Committee and the Committee on Pubhc 
Undertakings~ audtt reports; proceedings of both Houses of legislature 
and complaints and allegations appearing in the press and to take 
appropriate action thereon. 



27. Submission of reports by cvos, DVOs and Distt. VOs.-(1) On 
conclusion of enquiries by the CVOs, DVOs and Dlstt. vos In respect of 
complaints referred to them by the Commission or the enquiries 
undertaken suo-moto, they shall report directly to the Commission and 
shall seek advice and instructions In respect of the Vigilance 
Administration, from the Commission. The CVOs, DVOs and Distt. VOs 
shall adhere to the time frame, as may from time to time be fixed by an 
order Issued In this behalf by the Commission, In respect of submission of 
reports. 

(2) The CVOs, DVOs and Distt. VOs shall be competent to have 
the cases registered in the Poltce Stations falling within their respecttve 
territorial jurisdktions in respect of complaints, whtch on enquiry, pnma 
facie disclose a commission of cognizable offence and the State Vigilance 
Commission shall, notwithstanding anything contained in any other law or 
rules for the time being in force, monitor and review the progress of 
investigation of cases regtstered in vartous Police Stations on the basis of 
the reports of CVOs, DVOs and Dfstt. vos. 

28. Secretary and other staff of the Commission.-(l)The 
Government in consultation with the Commission shall appoint an offtcer 
not below the rank of Spectal Secretary to the Government, to be the 
Secretary of the Commtssion. 

(2} The other officers and employees of the Commission shall be 
such as the Government may from time to time determine, in 
consultation with the Chief Vigilance Commissioner. 

(3) The officers and officials on deputation or by transfer from 
any Government Department shall be deputed to the Commission wtth its 
prior consent. No officer or official serving in the Commisslon shall be 
posted out without the prior consent of the Commission. 

( 4) For effective supervision and monitoring of vlgJiance work of 
CVOs, DVOs and Dlstt. VOs, the SVC at the end of every financial year 
shall send a report about the annual performance related to vigilance 
work to the concerned, accepting authority of their APRs for further 
appropriate action. 

29. Salary and other allowances of the employees of the 
Commission.-( 1) A government employee who is transferred to the 
Commission or whose servtces have been lent to It shall be entitled to the 
salary and other allowances In the pay scale held by him in his parent 
Department, 

(2) The employees of the Commission, other than those specified 
in sub-rule (1), shall be entitled to the salary and other allowances as · 



may be fixed by the Government at the time of their posting 1n the 
Commission. 

30. Travelling allowances:-When any person, not in the service of the 
Government, is required by the Commission to appear before 1t as a 
witness, he shall be paid travelling allowance for Journey calculated under 
the ordinary rules for the journey or as the Government servant on tour 
and daily allowance, and for th1s purpose the Commission may declare by 
spec1al order the grade to which such person shall be considered to 
belong accordingly to his status In life and its decision shall be final. In 
case of retired Government servant called as witnesses by the 
Commrssion, travelling allowances shall be drawn as per the grade to 
which they were entitled at the time of retirement. 

31. Authority competent to grant leave.-(1) The Chief Vigilance 
Commissioner may avail casual leave to the extent permissible under 
rules and Inform the Secretary accordingly. 

(2) The Chief Vigilance Commissioner may proceed on admissible 
leave other than casual leave at h1s discretion with prior intimation to the 
Hon'ble Governor. 

(3) The power to grant casual leave or any other admissible leave 
to the Vigilance Comm1ss1oners, Secretary and gazetted officers serving 
with the Commission shall vest in the Chief Vigilance Commissioner. 

( 4) The power to grant leave to any other off1cer and official of 
the Commission shall vest In the Secretary. 

32. Functions of the Secretary.-( 1) The Secretary shall be overall 
lncharge of the administration over the employees of the Commission and 
shall ensure efficient performance by the employees of the Commission. 

(2) The Secretary shall be ex-offk1o Registrar of the Commission 
as well and shall discharge such duties as may be entrusted to him and 
shall carry out the directions issued by the Commission from time to time. 

(3) All correspondence of the Commission with the Government 
and other departments shall be made under the Signature of the 
Commission's Secretary or any other officer duly authorized by the 
Secretary in this behalf. 

33. Financial powers:-The Commission may and IS hereby empowered 
with Full powers, In consultation with Financial Advisor/Chief Accounts 
Officer, to incur expenditure in any financial year up to an aggregate sum 
as authorized in the Budget estimates of that Financial Year towards 
contingencies, supplies and services, T.E, medical reimbursement, witness 
expenses, purchase of books and other relevant heads/detailed heads 



under operation of the Commission, tlll such financla/ powers are 
delegated to the Chief Vigilance Commissioner. 

34. Repeal & savings:-( 1) The Jammu and Kashmir State Vigilance 
Commisston Rules, 2013, shall stand repealed. 

(2} Notwithstanding such repeal, anything done or action taken or 
any order issued under the rules so repealed shall be deemed to be 
taken/Issued under the provisions of these rules. 

By order of the Government of Jammu and Kashmir. 

(Farooq Ahmad Lone) lAS 
Secretary to the Government 

No.GAD(Vlg)20-Adm/2018-Part II Dated :-23.04.2019 
Copy to the ;~ 

1. Vice Chairman/Director General, J&K Institute of Management, Public 
Administration and Rural Development. 

2. Director General of Police, J&K. 
3. All Principal Secretaries to the Government. 
4. Principal Secretary to the Governor. 
S. Principal Resldent Commissioner, J&K Government, New Delhi. 
6. Chief Electoral Officer, J&K. This has reference to the communication 

No.l840/CEO/E/ec/2019/2460 dated 16.4.2019. 
7. All Commissioners/Secretaries to the Government. 
8. Divisional Commisstoner Jammu/Kashmir/Ladakh. 
9. Director, Anti Corruption Bureau, J&K. 
10. All Heads of the Departments Managmg Directors. 
11. All Deputy Commissioners. 
12, Secretary, Public Service Commission. 
13. Director, Archives, Archaeology & Museums, J&K. 
14~ Director, Information, J&K. 
15. Secretary, State Vigtlance Commisston" 
16. Secretary, J&K Legislative Assembly/CounciL 
17. Secretary, State Information Commission. 
18. Secretary, State Accountability Commission. 
19. OSD to the Advisors (K}, (G), (S) and (KS) to the Hon'ble Governor. 
20, General Manager, Government Press, Jammu for publication in an 

extra-ordinary issue of the Government Gazette. He is also requested 
to provide 100 copies of published SRO to GAD (Vig). 

21. Pnvate Secretary to the Chief Secretary. 
22. Private Secretary to Secretary to the Government, GAD. 
23. Incharge website, 
24. Govt. Order fllej stock file. 



FORM-A 
THE JAMMU AND KASHMIR STATE VIGILANCE COMMISSION ACT, 2011 

Before the STATE VIGILANCE COMMISSION, Srinagar/Jammu. 

Name and address of the complainant 

_____________ (Complainant) 

Vs. 

Name and address of the public functionary 
]. ___________ _ 
2 _ __________ __ (Respondent] 

Complaint under section 8{ 1) (d) of the J&K State Vigilance Commission Act, 20 ll . 

Sir, 

The Complainant submits as under-
1. That the complainan t is an aggrieved person in this complaint relating to 

grievance. 
Or 

The complaint ts not malafide and ts being filed relating the acoons or 
allegations against the respondentfs (in such a case the complaint need 
not be an aggrieved person) . 

2. That the respondents fare public functionary 1 ies as defined in section 
2(gl of the J&K State Vigilance Commission Act . 

3. Para-wise detailed grievance/allegations with full particulars. 
4. That with respect to the grievance/action/allegation detailed in this 

complaint, no earlier complamt was filed or action mitiated. 
Or 

That complainant had filed a complaint/civil suit/petition earlier which 
is pending/ has been disposed of/ deferred before (name of the authority). 

5. (If the earlier complaint/petition had been disposed of, a copy of the 
order passed on 1t be enclosed). 

6 . (If the earlier complaint/petition is pending, the reasons for filing the new 
complaint). 



7. That an a ffidavit duly sworn before the Competent Authority is being 
filed m support of the avermen ts made in the complaint. 

It is prayed that a ppropriate action be initiated against the public 
functionary /ies who may be dealt with according to law and report be 
submitted to the Competent Authority a long with recommendations for 
actio11 under the Act. 

Complainant. 
Lis t of witnesses: 

!. ______ ______ _ 
2 _____ ________________ _ 

List of documents, if any 
1. ____ _ _ _____ _ 
2 ____ _ _ ______ _ 



To 

FORM-B 

JAMMU AND KASHMIRSTATE VIGILANCE COMMISSION 
SRINAGAR/ JAMMU 

(Gtve name and address of the Complainant) 

Your complaint addressed to the Stste Vigilance commission 
dated is without affidavit a nd/or defective on account of the foUowing 
defects:-

aJ 

b) 

c) 

Your are accordingly called upon to submit the affidavit in support of 
the avermen ts made in the complaint and/or to remove the defects pointed out 
hereinbefore by or before (date) Take further notice that in case the 
affidavit is not submitted and/ or the defects are not removed by or before the 
schedule date, your complaint would be dismissed in default. 

Dated. _____ _ 

Registrar f Addi tiona ! Registrar 
State Vigilance Commission 



To 

FORM-C 

JAMMU AND KASHMIRSTATE VIGILANCE COMMISSlON 
SRINAGAR/ JAMMU 

(Give name and address of the Complainant) 

Your complaint addressed to the State Vig1lance commission, 
Srinagar f Jammu dated has been received in this office on 
_____ .It is registered as complaint No. of _ ___ _ 

In all further correspondence this number should be invariably 
mentioned. 

Dated _ __ _ 

Registrar f Additional Registrar 
State Vig1lance Commission 



FORM-D 

JAMMU AND KASHMIR STATE VIGILANCE COMMISSION 
SRINAGAR/ JAMMU 

Office of the Chief Vigilance Commissioner, Jammu and Kashmir State 
Vigilance Comm1ssion, Srmagar 1 Jammu 

Summons/Notice to Public Functionary 

Whereas, a complaint bas been lodged against you in this Commission 
for initiating proceedings under the Jammu and Kashmir State Vigilance 
Commission Act, 20 11 making allegations as defined in sub-section ( 1 )(d) of 
section 8 of the Act; and 

Whereas, after perusing complaint and accompanying documents, the 
commission is satisfied that the complaint contains prima-facie allegations 
which are required to be enquired into and the Commission proposes to 
conduct an inquiry into the a llegations made aga~nst you; and 

Whereas, your presence is necessary before the Commissions in your 
own interest for the purposes of representing your case. 

You are, therefore, required to appear personally or through a duly 
authorized person before the Commission on at 10.30 a.ml9.30 a .m 
in the office of the Commission at SrinagariJarnmu. In case after the service of 
the summons/ notice, you decide to defend yourself a nd represent your case, 
you are directed to submit your s tatement of defence alongwith accompanying 
documents and a list of witnesses upon which you intend to rely. 

Take notice that in case you fail to appear before the Commission on 
said date and time, the matter shall be dealt with in your absence in 
accordance with the law. 

Givert under my hand and the seal of the Commiss1on on thts the 
----- day of ___ 20 __ 

Registrar I Additional Registrar 
State Vigilance Commission 

Sri nagar I Jammu 



• 

FORM-E 

JAMMU AND KASHMIRSTATE VIGILANCE COMMISSION 
SRI NAGAR/ JAMMU 

Summons to produce document(s) under section 11 of the Act in the 

Office of the Jammu and Kashmir State Vigilance Commission at 
Srinagar I Jammu. 

Complaint No. of ___ _ 

(Give name and address) 

Whereas, a complaint has been made before the State Vigilance 
Commission by ______________________ _ 
(name and address of the Complamant}, against 
----- - - ------- {public functionary's name and designation) 
containing a grievance/ allegations in respect of----- --------

and it appears to the State Vigila nce Commission desirable for the purpose of 
inquiry/investigation that the following document(s) should be produced before 
it by you. 

(1) 
(2) 

Accordingly, you are hereby summoned to attend and produce or cause 
to be produced through your authorized representative, the said document(s) 
before it on by or before 12.00 Noon. 

Given under my hand and seal of the office on this the __ day of 
___ 20_ . 

Registrar I Additional Registrar 
Sta te Vigilance Commission 



JAMMU AND KASHMIRSTATE VIGILANCE COMMISSION 
SRINAGAR/ JAMMU 

(NOTICE FOR APPEARANCE) 

Complaint No. of ___ _ 

(Give name and address of the Complainant) . 

Whereas, the above numbered complaint was filed by you jn the State 
Vigilance Commission on-------

Whereas, the complaint has been ftxed for hearing before the 
Commission on at 10.30 a .m/ 9.30 a.m~ at its headquarters at 
Srinagar/Jammu. 

Now, therefore, take notice to appear in person or through an 
authorized representative before the Commission at its headquarters at 
Srinagar/Jammu on the said date and time. In case you fail to appear before 
the Commission on said date and time, the matter shall be dealt with in your 
absence in accordance with the law, 

No. SVC/ 
Dated _____ _ 

Registrar I Additional Registrar 
State Vigilance Commission 


